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Applicant who is a retired &ilway employee filed this 

application under section 19 of the Pdministrative Tribunals 

Act with thefollowing prayers: 

"1. To call for the records namely page 112-113 LT 
Register Book No. 3 kept in the PWI off ice,Alwaye 
showing Service from 20.12.58 

To direct the :respondentS to modify Annexure-1 
by determining the rate of monthly pension 
reckoning service from 2012.58 to 30.4.91 instead 
of 21.7.63 to 30.4.91 as qualifying service. 

To directthe respondents torecalculate the other 
benefits of the applicant on the basis of revised 
pension payment advice. 
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Issue such other writs or orders as this Hozthle 
Tribunal may deem fit and proper to grant in the 
circumstances of the case and to subserve justice." 

At the time when the case was takenup for finaihearing 

learned counsel for 06 4efl Submitted that the case is 

covered by the judgment of this Tribunal in 0.. 1830/91 

and submitted that the app.Lication itself can be disposed of 

allowing the O.A. The relevant prtion inthe judgment in 

0.A. 1830/91 is extractedLbelow: 

"In the above circumstances, we allow these appli... 
cations to the extent of declaring that 50 0% of 
continuous casual service after the appljcants had 
put in six months of such casualservice even with 
breaks, shall be reckoned for the purpose of pension 
The breaks in casual service will not be taken into 
account for grant of temporary status but intermittant 
casual service shall be taken intoaccount for 
comutation of six months period for the grant of 
temporary status to project casuallabour. The 
respondents are directed to ref ix the retiraL benefits 
of the applicants on this basis and revise the 
retiral benefits accordingly and pay arrears, if any 
Act4n on the abvelinesshould be completed within 
a period of three months from the date of communi-. 
cation of this order. •H 

In the light of the above juigment, we allow the 

application and direct respondents to modify Annexure-I 

to the extent of reckoning service of the applicant from 

20.12.58 to 30.4.91 after making necessary verification 

with reference to the official records maintained by the 

respondents. Applicant may also pro9uce  whatever records 

available with him to establish his case that he haicrked 

as project casual labour from 20.12.58 onwards. If on 

verification it is found that the applicant ha4een working 

as casual mazdoor w.e.f. 20.12.58, his pensionary benefits 

should be re-fixed counting 5 of the continuous service 

of the applicant in the project as laid down in O.A. 1830/91 

and other connected cases • Action on the above lines 
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ShOuld be compietdd within a period of three months from the 

dateof receipt of a copy of this judgment. 

49 	There shall be no order as to costs. 

(R. MNGARAJAN) 	 (N. DH4O 
ADMINISTRATIVE IVIEMBER 	 JUDICIAi MEMBIOL  

29.6. 93 
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Index: 

1. WhetherReporterS of local papers may be allowed 
to see the j udgment? 

TO be referredtothe Reporter or nct? "o 

Whether their Iordships wish tosae the fair copy of 
the j udgment? 

To be circulated to all Benches of the Tribunal? km 
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Annexure-1: Letter No. TVc/P/06004202330 dated 1.5.91 

Arinexure-Il: Certificate issued by divisional Personnel 
Officer 
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